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Pali challml 
V S, 

Union ollndAia & 

Order dated, 28-30-2011 

CORAM: 

H'on'ble Shri.-CR-Nlohapatra, Member (Aelvqn.) 

Uon'blic Simi A. K. Patnipk I.- .......... 

I-Ical-61 -Mr. NAR.Routray, Ld- Counsc~l !--'or tile 

appficants wid Mr, S,K.(-)Jha, I.d. S4mdmg Counsel 

appc~,Inng for the Ikespondent-Raitways, cm w1im a copy o, f 

this 0. A. has already been served. 

	

2. 	Ply filing the present O.A., the applici-int hass 

made R)2olving pravers. 

"To dircct the Rospondents to 

grmt fuLl pc-nsion m temis of RBE 
No, 222)2009 under An.nexure-A)2 
and gTara of ci.xisequientifJ. 

fin,ancial 

	

4. 	The 4pplicMult w'- this C`I.A. has enclosed 

R.B I.No. 22*21~2009 Issued consequcmt to the decision talwm 

on thc reconu-nendauk-ni of the 6t" CentrW. Pay Conlinission 

by the Govt. of -India, 

Ld. C`ounscl for file apph.cant submits that 

ventilatwi lg Iiis gnevance, the appIlcmit has A o filed 



I V 

representation Vide Annemuc-A/3 dated 10.01.2011 'before 

Respondent NNo.4, which is -still, pending. 

6~ 	 Since the representation of the apphcwil as at 

Annexure-4V13 is pending with Respondent No,4, we, at this 

'stage, 'hout entering into the munit of the case, deem it wit 

proper to scnd the ease be-fore the competent authonty to 

t~'ikc a decislOn. first on the pending representation. As 

7, `1gTCCd to by the Ld. Counsel for 'Ac. paitics, we dirtect 

Respondent N,.-), 41 to consider the penclaig rep.rcsentation and 

pas-, a reasoned order within 60 days from, the date of receipt 

of copy of this- order 

7. 	in casse, the competent aulhority fuids tha" -the 

'uuicxu:-c-Ai'3 - adnus " le clal'Dus of the ~q)plicmt undu L 	 i's 	'su b 

under the Rules/Instnictions then he s'hould be paid the 

consequential benefits -"ithm three mmith-s thereafter 'to 

a 	'd 1 vol hardship to the applicant. 

8 	 Wiffi the above observation and dITC(a)(in, the 

0. A. stand-s dispicsed of. 

9. 	 Send copy of tfus Order, along 1"'Ith cojpy of the 

O.A,, to Rcsj-~ondciit Nos, 2, 3 and. 4 by M~ti and to 

Respondent No.5 lby 'Speed Post at the ccxst of the applicant. 

C'_ 



Ld. Counsel fbr the applicant undeitak-cs to deposit the 

co-st/postal requisites by ' ) 1. 10.2011. 

10 	Free copies o4f tfus order be han.dcd over to the 

Ld. Counsel foT the 

MEM- 

RK 


